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principal ben::h

NEW DEiHI

New Delhi this the 29th day of July, l994

CCB^ :

T|iE hoj'ble ftR. s. R. i®3GE, mmm (a)
THE HON'BLE ms. LAiSHMI SW/\MINATH AN, MEMBER (J)

Noor Mchd. S/0 Ishab Mian,
R/0 Barrac k No.ll, Hixd Floor ,
•B* Ccy, D.A.P* , Kingsway CaBp,
Delhi. • • •

None fca? the ^applicant

Versus

1. CQnmissioner of police Delhi,
Delhi Police Headquarters,

Building, I.P*Estate,
New Delhi.

2. Deputy Canmis sioner of police,
3rd Bn. DAP New Police Lines,
Kingsway Canp , Delh i.

3. Shri B. S* Sobti, Inspector,
3rd Bn D^ , DeJhi,
Nfew P olice Lines „
Kingsway Ganp , Delhi, ..

None for the Respondents

ORDER

i^plicant

Respondents •

Shri S* R* Adige, Member (a) •—

None appeared for the applicant even on

second call. It is noticed that on 13,7.1994,'^hri

A* S, Grewal appeared for the applicant and submitted

that he had no instructions from the applicant. The

interim carders passed earlier were vacated on that

date, and the case was ordered to be listed on

29.7.1994, i.e. , today, and it was observed that if

the applicant failed to appear , the matter would ts

decided on the basis c£ the available material.
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2, It appears t^at the applicant is not^ interested

in pursuing this case. It is accordingly dismissed

foe default and non-prosecution.

/jf
( Lakshmi Swaminathan^

Member (J)

V,6Af,
{ S» R. Adage )

Member U


